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Cantra. 1 Adrn i n i st rati ve T r :i !:>i i n a 1
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CP No„426/2002 IN
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This the day of 17th January, 2003

f"l o n ' b 1 e S h G o v i d a n S _ T a rn p i N a m I::) e r ( A )
H on ' b 1 e S h „ S h a n K e r R a j u ,, M e rn b e r (.1)

./

Vs.

, Pet Itioner,

E X - C o n s t a b .1 e S h i v R a ,;1 Sing h
S/o Shri Lax man Singh,,
N o „ 4 412 / 0 A P „ 51 h B n „ ,
R e s i d e n i:: a t H i r a w a n a d a ,

Distt Muzaf f ar Nagar (UP)

P r e s e n t A d d r e s s

Sg +• R_S.. Punwir,,
A c c o u n t S e c 11 o n

2 8 W i n g A i r i~ o r c e S t a t i o n
Hinwan Gaziabad (UP).
( Ei y A d V o c a t e S h r i M,, K. „ B Pi a r d w a j )

1H Si f'l r 1 K, a rn a 1 P a n d 6

i "I o rn e S e c r e t a r y
Govt... of India

N o r-1 h B1 o c k, N e w D e 1 h i „

2« . S h r i R „ S „ G u p t a,,
C;omrni ssi on er of Polioe ,,

Po1ice Headquanters„
I ..P,. Estate» New Delhi.,

3„ Shri Naresh Kumar

D y. C o rn rn i s s i o n a r- o f P o 1 i c e
.5th Bn, DAP,

Kings way Cainp,
Delhi„

(By Advocate" Shri Ashok Srivastava counsel for
respondien ts.

Siihri R„V.Sinha, counsel for R--1)

QRDER.CORALi.

By Sh„Govindan 3., Tamp i. Member (A)

. Respondents.

H e a r d i: hi e par t i e s „

2„ Union of India is proforma pariy in the OA and

they are released from the list of conternnors „

3. S In r i M - K .. B h a r d i..\i a ,j , 1 e a r n e d c: o u n s e 1 f o r t in e

petitioner points oi.rt that the respondenins have not given

effect to the directions of the TriP^unal issued on

15,. 4„2002 while disposing of the OA I404/2001, wherein



( 2 )

W

sper.ific mention ha.a been made about the harshneae of the

pena,lty. Tn the oi rcvimsta.noes of the case, Shri Aahok

Srivaatava, learned aenior oonnael appearing on behalf of

the reapondenta indicatea that the order of the

CJommi aa i oner of Polioe had been baaed on the nnderatand i ng

of the reapondenta of the order of the Tribunal. The

reapondenta have utmoat reapeot towarda the Tribunal and

would not at all act in obedience. Howe\'er, by the

inadvertent omiaaion no, apecific mention had not been

made in the order by them on the aapect of the harahneaa

of penalty, refera to by the Tribunal. Shri Srivaatava

pointa out that reviaed order would be iaaued taking care

of the aame ahortcoming a,a well , which he underta.kea to do

within ten daya from now. In the circumatancea , we find

that nothing aurvivea to be done in the C.P. labd the aame

ia accordingly diamiaaed. Noticea iaaued to AhV; alleged

contemnora are diacharged.

^■1
(Shanker Raju)

Memer(J)
Govind/on S.Tampi)^

unber {A )
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